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COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

ELXVENTH REPORT

Shri Pramathanath Banerjee
«(Contai): 8ir, I beg to move:

“That this House agrees with the
Eleventh Report of the Committee
on Private Members' Bills and
Resolutions presented to the House
on the 11th December, 1857.”

Mr. Deputy-Speaker: 1 shall put
this moiton to the vote of the House.

Shri S. M. Banerjee (Kanpur): Sir,
1 want to make one submission.

Mr. Deputy-Speaker: At this stage,
when I am puting the motion to vote?

Shri S. M. Banerjee: 1 got up earlier
S1r, but could not catch your eye.

Mr. Deputy-Speaker: You have
caught me by the ear now.

Shri S. M. Banerjee: Sir, my submis-
sion is that the time allotted for Shri-
mati Renu Chakravartty’s resolution
1s too short. My submussion is that the
time should be extended at least by

:30 minutes.

Mr. Deputy-Speaker: The time was
allotted last time and it has been ap-

proved by the House.

Shri Bimal Ghose (Ban'ackpo_re):
“We shall now ask you, Sir, to consider
that and extend the time.

Mr. Deputy-Speaker: That would be
a different thing altogether, and that
would be for the House again.

The question is:

‘“That this House agrees with the
Eleventh Report of the Committee
.on Private Members’ Bills and
Resolutions presented to the
House on the 11th December,
1957

The motion was adopted.
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RESOLUTION RE: SECOND FIVE
YEAR PLAN

Mr. Deputy-Speaker: The House

will now resume further discussion on
the resolution moved by  Shrimati
Renu Chakravartty on the 20th
November, 1957, regarding the Second
Five Year Plan. Out of one hour
allowed for the discussion on the
resolution one minute has  already
been taken up and 59 minutes are
lett for its further discussion today.
Shrimati Renu Chakravartty may con-
tinue her speech.

Shri Bimal Ghose (Barrackpore): Is
it in order, Sir, now to make
my submission about the extension of
the time for discussion?

Mr. Deputy-Speaker: Surely, but 1
may submit here that the Committee
had taken into account the debate that
we have had only the other day. This
subject had been discussed and the
Committee was of the opinion that this
ought to have been put in there as an
amendment or something of that sort,
and that it ought not be allowed
separate time for discussion here as a
separate resolution so soon after we
had that debate here in the House. It
was, therefore, that we allowed only
one hour and that was approved here.

Hon. Members would agree that
when we have discussed that subject
threadbare here only recently, it is no
use repeating the same arguments. Of
course, that subject 15 so vast that even
if we now consume another two or
thsee days 1t would not be finished. It
1S a continuing business. We can
continue that debate sometime after-
wards. But this resolution was pur-
posely limited to one hour on that
account.

15.34 hrs.

Shrimati Renu Chakravartty (Basir-
hat): Mr. Deputy-Speaker, Sir, I
sumbit that this resolution of mine has
attained importance in view of the
disquieting disclosures that have taken
place during the last debate on the
Five Year Plan as well as the debate
on the Finance Minister’'s tour abroad
and hig statements there,
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The necessity to discuss at top level
with all the major political parties the
relevant policies and matters guiding
the Plan has become a matter of great
urgency. The need to review how
within one and half years of the Plan
the entire balance which was set out
in the Plan has been upset to such an
extent that today there is a growingly
insistent demand to change the Plan
has become all important, and that is
why I submit that it is important to
discuss this resolution.

Furthermore, if one has to save the
Plan as well as rouse the enthusiasm
of the people, both of which are today
unfortunately m jeopardy, one has to
think not only of the overwhelming
and steam road roller majority of the
Congress in this House, but one has
also to take a wider vision, a vision
which envisages the acceptance of the
collective wisdom of all major political
parties and their co-operation. And,
I must make the statement here that
certain very unfortunate statements
have been made by the Home Minis-
ter, Pandit G B. Pant, regarding cer-
tain documents which the Communist
Party is supposed to have made—
which he seems to have manufactured
from some place—where he says that
the Communist Party is trying to
actually sabotage the Plan. I think,
Sir, that these are examples of short-
sightedness of trying to make political
capital out of a very grave national
crisis.

I should also hke to state that ex-
cept once when we debated the Five
Year Plan prior to its being introduc-
ed in this House, and once before when
the major pelitical parties were asked
to submit their memoranda to the
Planning Commission, there has been
hardly any discussion with the politi-
cal parties regarding the difficulties
which are facing the Plan. Although
in the course of the various debates
various suggestions have been made,
no such discussion has taken place at
any time.
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Then, there have been certain stages
in the evolution of the Plan. First there
was the Plan-frame, then there was a
memorandum which was presented to
all Members of Parliament at a big
meeting with the Planning Commission
prior to its introduction in this House
and, finally, the Five Year Plan. If
we follow this fully we will see how
cleverly certain balances indicated
clearly in the Plan-frame, and which
we regard as essential in the planned
development of huge under-developed
countries like India, were subverted
step by step till we have reached a
stage of crisis, when they have come
to make the country believe the in-
evitability of changing this Plan. Itis
against this erosion of this Plan that
my resolution seeks to cry a halt.

We have to review how all this has
come about, and we have to take effec-
tive steps to check effectively the man-
made factors which have brought out
this state of affairs, and also find out
ways and means how to circumvent
those factors which are not man-made
and which are not within our control.

A concerted cacophony has been
raised that the targets of the Second
Plan cannot be fulfilled and the main
concern seems to be to create an im-
pression that it is all due to wrong
financial planning. Here I should like
the House to remember that there were
certain important balances which were
actually inherent in the Plan. One
such thing whas the question of the
rapid industrialisation by particularly
laying stress on the development of
heavy and basic industries.

[PANDIT THAKUR DAS BHARGAVA n the
Chair]

15.37 hrs.

1 remember very clearly the speech
which was made by the Prirme Minister
on the cccasion when we met in that
big meeting of all the parties with the
Planning Commission prior to the in-
troduction of the Plan outline to this
House. He made certain significant re-
marks there. One particular remark
that he made was that physical targets
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[Shrimati Renu Chakravartty]

were essentially the main feature of
the Plan. He said that althbugh
finencial resources are very important
physical targets, that is the resources—
natural, potential, trained personnel
etc.—have also to be taken into ac-
count, He also said that we have to
kcep in  mind the assumptions
of the objective of a socialist
pattern of society which meant the
addition of wealth, and which also
meant providing an equitable distri-
bution aiming at progressive equality
of opportunity.

He then said a very interesting thing
and that was about the method to be
followed in the production of wealth.
How are we to control 1t? Is it going
to bring about growth of monopolies
or will it bring about lessening of dis-
parities and gaps in our societies? And
he said, that the emphasis has to be
on heavy industries. I should like to
quote his words because I took it
down at that time

“Some demand the growth of
consumer goods and they argue
that this will lead to capital for-
mation This is a long drawn-out
proccss. The growth of heavy in-
dustry is essential That 1s why
we have laid such emphasis on
iron and steel. The most basic is
the machine bwlding ndustry.
This will enable us not to go
abroad so much for our machines
and capital goods Lastly, I say
that although heavy industry has
a very small employment poten-
tial we have to make up the
lack of consumer goods by balanc-
ing it with the development of
smali scale industries and cottage
industries.”

What has actually happened today.
We find that actually we are in the
situation where the public sector which
was given the job of development of
these basic industries has been left far
far behind. In the Plan-frame S0 per
cent of allocation on industries was on
iron and steel, syntheic petrol, heavy
machinery to fabricate plants for steel
and producer goods and heavy electri-
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tal equipment. Synthetic petrol was
given up earlier. Although it was ssid
that heavy industries must be develop-
ed,—without that we will not be eco-
nomically independent, however much
pPolitical independence we may have,
unless we produce the machines we
will not be actully independent, and
we will always be under pressure from
other more developed countries who
will try to bargain with us politically
1n order to give us those goods,—when
actually the targets came forward we
found that even in those big-scale in-
dustries a very much greater alloca-
tion had been made for the private
sector than was actually intended.
Finally, we find that the question of
forge shops and other heavy industry
structurals was considered, but
the NIDC allocation for the publie
sector was much smaller Almost it
was 50-50 distribution between the
private and the public sector.

I may quote from what the Finance
Minister said at the last meeting of
the National Development Council. He
said:

“Of the mulhion tons of fabri-
cated produce that we expect to
produce, expansion in the private
sector accounts for 450,000 to
5,00,000 tons, and we—

‘“we” meaning Government—
“shall be doing somewhere bet-

ween 5,00,000 to 5,50,000 tons'.

This is what he said although in the
Industrial Policy Resolution it was
pointed out that these items were
in Schedule A and that the growth of
these tndustries or any further plants
for these industries or industrial units
will be exclusively for the public
sector.

This, I think, was the ideal, and yet
we find that even when the Plan has
been rephased from what it was ori-
ginallv.—it has been watered down
from what it was in the blue-print, in
the memorandum and in the revised
plan-—and when it was discussed here
and passed, even there, there i{s a
back-sliding. Why? We find that to-
day, whilst the heavy electrial manu-
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facturing industry and heavy machi-
nery still remain with the public
sector, the private sector 1s running
away with the bulkk of the target for
the entire period. I need not quote
what Shri Nanda, the Minister of
Planning said, I think, in September
last, regarding the progress of invest-
ment. He said:

“Progress of investment in or-
ganiseu 1nyuusirial sector—

They do not like to call it the ‘pri-
vate sector'—

“on the basis of foreign ex-
change released and committed so
far, that with further allotment of
40 crores or so about 2/3rds of
the industrial plan in the private
sector will  have been imple-
mented”.

So, I feel that unless the targets in
the public scctor are fulfilled,—those
that are there at least in the Plan as
it is—the balance of the Plan cannot
be tackled and fulfilled. A balance
cannot be maintamed, and that 1s why
it is so essential that we put our heads
together to sec that these physical tar-
gets at least for the public sector n
respect of the heavy machine building
industry are adhered to That 1s why
I regard my resolution as being very
important

The funny thing is, today nobody
seems to be responsible for this state
of affairs, and for this reckless dis-
regard of phasing. Anything that is
introduced or imported into our coun-
try is important and good, because we
are such an underdeveloped country,
but the point is that the phasing was
of essential importance as it has been
pointed out by various economists that
the heavy industries machinery for
which had to be imported had a very
big foreign exchange component in
them. It could have been brought in
during the first three years of the
Plan, and by the end of the fourth or
the fitth year, those components could
have been reduced. And by that
time, we would have been In a posi-
tion to produce steel, to produce
machines which again would have
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brought us meore toreign exchange in
the way of exports. At the same
time, we would have not had to cry
about for this foreign exciinge, That
is why I think it is very umportant to
consider this aspect of the problem.

As a matter of fact, it was very in-
teresting to listen to an answer to a
question today. The question was
about the import of capitar goods
and heavy electrical eguipment plant.
1 loocked 1nto the answer Unfor-
tunately, 1t did not come up for sup-
plementaries. There was nothing
there about the heavy electrical equip-
ment plant. I suppose it has already
been given up or it is in a siate of
flux or it may be that the Finance
Minister or the Planning Minister will
get up and tell us one day that “we
are 1n fact trying and trying hard”.
Maybe that at the last year of the
Plan we may start it and after all, we
can always think of a third Five Year
Plan *“Why should we take it over
in the second Plan?” They may say
like that.

The interesting thing is this. A sum
of Rs. 107:67 crores has been given as
the value of imports of plant and
machinery whether on deferred pay-
ment or otherwise, during January-
July, 1957. In that, the number of
1tems that have been sanctioned comes
to 85 or something like that Among
them, are sugar, textiles, chemicals
and pharmaceuticals, paper, engineer-
ing, electrical industries, etc. Also,
units of cement 3, automobile indus-
tries 3, refractories 2, the sum total
being about 88. All these come under
Schedule B, and the rest of the items
like the heavy machine buiding plants,
etc., are not found anywhere in the
papers. Therefore, this is a very im-
portant indication of the way we &are
proceeding with the Plan.

Mr. Chairman: I find that only 59
minutes are now available for this
resolution. QOut of that, 15 minutes
have already been taken by the hon.
Member. 1 understand that the hon.
Minister is also likely to take about
20 or 25 minutes. So, practically noth-
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{Mr. Chairman]
mg is left for the house to discuss.
Therefore, I would request the hon.
Member kindly to finish her speech so
that there may be discussion on it
within the time available.

Shrimati Renu Chakravartty: I al-
ways feel very hesitant to press for
more time. But my feeling is that in
an important subject like this, there
must be more time. If the Chair
wants I can stop just now.

Mr. Chairman: It is not my desire.
Ordinarily, half an hour is given to
the mover of the resolution. So, I am
not restricting the time of the hon.
Member. But the difficulty here is
that if I give more time for the hon.
Member, then there would be no dis-
cussion on the resclution. The matter
will end as between the hon. Member
and the hon. Minister without any
more discussion. She could speak for
sometime more, and I have no ob-
jection. But even then, the House
will be deprived of the right of dis-
cussion, and there will be no decision
by the House. There will be only
two speeches. So, I request the hon.
Member to finish at least within 20
minutes.

Shrimati Renu Chakravartty: That
is why I thought that the allocation of
time was very ridiculous. What am
I to do?

Mr. Chairman: It is not a matter
for me to decide. After all, the
House has already accepted the allo-
cation of time.

Shrimati Renu Chakravartty: That
is why nobody wanted to discuss it.

Shri D. C. Sharma (Gurdaspur): I
suggest that the time may be extended
to discuss this resolution.

Mr. Chairman: The point was raised
with the hon. Deputy-Speaker while
he was here and he did not say that
he was going to extend the time. So,
1 do not think that it will bs proper
for me to extend the time after the
expression of opinion made by him.
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Shrimati Renu Chakravartty: A hue
and cry has been raised after the pri-
vate sector has already established its
supremacy. And in fact we find that
the foreign exchange difficulties are
now facing us, and even foreign gov-
ernments are now dictating to us as
to the type of loan which they can give
to us., It has now been made very
clear thai it is the private sestor that
is going to get the bulk of the loan
and that is also quite clear from the
answer which was given to us by the
Deputy Minister of Finance, Shri B. K.
Bhagat, when he said that even in the
matter of loans which we have asked
for, 50 per cent will be for the private
sector and only 50 per cent for the
public sector

I am just skipping through my
points owing to want of time. In the
Birla report, they have made it very
clear that the private sector will get
as much loan as they want provided
they can raise internal resources. They
have made it clear that for the in-
dustrial sector, the foreign Govern-
ments are not going to finance the
public sector.

In the Reserve Bank figures also, we
find today that the money supply has
increased since a large amount is
being given to the private sector by
the Government. So, from all these
points of view, I feel that it is neces-
sary that we should go into the entire
policy that is being pursued in this
regard. That is why I have now
brought forward this resolution.

Even on the question of State trad-
ing, one finds that although State
trading is by and large working suec-
cessfully in the small sphere in which
it is functioning, there is a sort of
attempt to try and undermine the very
idea of having State trading. Even
the Export Promotion Committee has
accepted the appeal of the private
sector that only when the private
sector cannot take up the trade, should
the public sector enter into the trade.
I have no doubt about it that the
State Trading Corporation must ex-
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pand ity trade and take over foreign
trade. If it does s0o much internal
resource will come to the States. To-
day a panic is sought to be created.
There is no need to be panicky. That
is my opinion,

Regarding foreign exchange, we are
in a tight position. There is no doubt
about it. Even the gap of Rs. 800
crores which was there earlier has
now sprung up to Rs. 1,400 crores and
with the implication of the food short-
age, it will be even higher. But if we
see, our foreign aid has also been
higher. 1 cannot give all the figures,
but much if it was not there when we
actually planned. There is the un-
utilised exchange of the first Plan—
Rs. 100 crores; there is the Inter-
national Monetary Fund—Rs. 65
crores and the Export Promotion
Committee’s recommendations are
there. They say that it is quite pos-
sible to bring about an increase of
about Rs. 100 crores a year, which
would come to Rs. 400 crores in four
years. They have gone into industry
by industry and they have shown how
it can be done, if we can really take
up State-trading on a proper scale in
a proper method. We can also screen
the outstanding licences issued and
ban all production goods for consumer
industries and non-essentials. So, 1
am sure the uncovered gap is not as
widely uncoverable as one makes it
out to be.

As for our own internal resources,
there is the question of income-tax
arrears. [ have found from an answer
to a question that it amounts to Rs.
208-7 crores. Even if we say that
the bad debts come to about Rs. 20
crores, even then it is a very big
amount. As far as evasion goes, Kal-
dor estimated it at Rs. 200 crores and
odd. Even if we halve it or even
quarter it, we should be able to get

something.

Then, there is the question of with-
drawals against sterling balances
against gold reserve. That has to be
explained at greater length and that
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will take much time. Lastly, on the
question of food, it is absolutely essen-
tial for the purpose to discuss the
matter. The Foodgrains Inquiry Com-
mittee has stated that we have to im-
port two to three million tons of
food. Whether bad weather, bad mon-
soon and drought which has accom-
panied us this year will prevail again
next year is a matter to be seen. It
is quite true that we have not carried
out the basic land improvements or
land reforms. Still, I am sure that if
we think about thig in greater detail
at the level of all the major political
parties—this question of procurement
whether at the marketing stage or the
question of voluntary buying by the
Government or the question of price
control-—we can find some solution. 1
am sure that this nationali crisis has to
be discussed not with the idea that we
have got so many hundred votes in
excess of the Opposition, but with the
idea that a national crisis and national
emergency require a national attitude-
and that is why I urge for the con-
sideration of this House my resolu-
tion, which calls upon the Govern-
ment to call all the major political
parties for a thorough discussion and
before a thorough discussion takes
place, no such statements, as have
been flung across the country and
abroad, should be allowed to be made.
That is my submission.

Mr, Chairman: Resolution moved:

“This House is of opinion that
notwithstanding the difficulties
facing the Second Five Year Plan
its physical targets can be ful-
filled within the Plan period with-
out any curtailment or pruning.

This House is further of opinion,

(i) that in order to ensure such
implementation of the Plan, a
conference of all major poltical
parties be convened by the
Central Government and the
Planning Commission to discuss
the relevant  policies and
methods guiding the Plan with
a view to bringing about such
modifications and changes as are-
called for; and
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(1i) that pending the conven-
ing of such an all-party confer-
ence all unilateral declarations
by the Government in favour of
rephasing and pruning the Plan
be stopped in public intcrest.”

There are five substitute motions
and two amendments. I would lhke
to know if the hon. Members are
moving them. No. 1—Shn Naldurg-
ker; he is not here. No. 2—Shr: V. D.
Tripathi; he 1s also not here The
other amendments No 3 by Shri
Bibhuti Mishra, No 4 by Shr: Kes-
hava, No. § by Shn Panigrahi, No. 6
by Shri S. M Banerjee and No. 7 by
.Shri1 Bimal Ghose may be moved.

Shri Bibhuti Mishra: I beg to move:

‘That for the original Resolution,
the following be substituted,
namely:—

‘‘Where 1t is expedient that in
view of financial stringency es-
pecially of foreign exchange, this
House 1s of opinion, that after
rcassessment of available re-
sources Government may prune
the physical targets of the
Second Five Year Plan"’

Shri Keshava: I beg to move:

‘That for the original Resolu-
tion, the following be substituted,
namely:—

‘“This House i3 of opinion that
the Second Five Year Plan be
not curtailed or pruned in any
manner unless it is inevitable to
do so on account of the diffi-
culties facing us and all persons
in the country including every
political party shall do every-
thing in 1ts power to act in co-
operation with the Government
and help in every way, parti-
cularly in action to implement
the plan and achieve the physi-
cal targets fixed.”’
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8hri 8. M. Banerjee: I beg to move:

“‘That in the resolution,

for ‘(i) that in order to en-
sure such implementation of the
Plan, a conference of all major
political parties be convened
by the Central Government and
the Planming Commission to
discuss the relevant policies and
methods guiding the Plan wath
a view to bringing about such
modifications and changes as are
called for; and”, the following
be substituted, namely:—

“(i) that in order to ensure
successful implementation of
the Plan, a confrence of all
major All India Political
Parties and All India Trade
Union Organmsations be con-
vened by the Central Govern-
ment and the Planning Com-
mission latest by the 3lst
January 1958 to discuss the
policies and methods guiding
the Plan and to devise ways
and means as to how internal
resources can be mobilised and
the masses of people enthused
to rally round the Plan.”’

Shri Bimal Ghose: I beg to move:

“That for the original Resolution,
the following be substituted,
namely:—

“This House 1s of opinion that
a committee consisting of re-
presentatives of the Planning
Commission, the Finance Minis-
try, economists and Members of
Parliament be appointed to

(a) estimate the resources,
internal and external, that
may be available for financ-
ing the Second Plan during
the plan period;

(b) suggest measures for
augmenting these resources;
and

(c) recommend such modifi-
cations, if any, in the Plan as
may be considered neces-
sary."’
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Shrl Panigrahi: 1 beg to move:
*That in the Resolution,—
add at the end:

“{iii) that a committee of
the members of Lok Sabha,
representing all ghades of opi-
nion, be formed for setting up
of a broadbased Youth Co-
ordinating Council in order to
inspire and mobilise the vast
sections of youth in India and
harness their energy towards
implementing the targets of
the Second Five Year Plan.”’

Mr, Chairman: All these substitute
motions and amendments are before
the House.

There are only 35 minutes left and
out of that, the mover must get a
chance to reply also. Otherwise, the
whole purpose of the resolution will
be gone. So, 1 would call upon the
hon. Minister to reply.

Shri Bimal Ghose (Barrackpore):
We may be given 5 or 10 minutes.

Mr. Chalrman: I enquired from the
hon. Minister and he says he will re-
quire 25 minutes and then according
the rules, I must allow the hon
mover also some time to reply. There-
fore, there is no time left. Even if I
give 5 minutes to a Member, at least
two members 1 must call.

Shrimati Renu Chakravartty: I beg
of you; let us extend the time. Other-
wise, we shall make ourselves a
laughing stock.

Mr. Chairman: Since my predeces-
sor who was in the Chair did mnot
extend the time when the Members
brought it to his notice, I find myself
in difficulty. There is no other course

open to me.

Shri Khadilkar (Ahmednagar): The
basls of the resolution is that at this
critical juncture, all parties should be
invited for co-operation. Even if all
purties are not invited for co-opera-
tion, at Jeast they must be allowed to
express themselves.
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Mr. Chairman: The hon. Member
wants to convert me; I stand convert-
ed. I feel full time has not bheen
allowed. At the same time, there is
a demand from this part ot the House
and there is a reply from that part
of the House, What more is required?
If Government accepts the demand
that all the parties will be called, then
there will be discussion.

Shri Bimal Ghose: We have moved
the amendments; let us explain them.

Mr. Chairman: I am scrry I cannot
extend the time. Otherwise, it means
that I will not allow Government full
time to reply. Then, I must allow the
mover to reply to what the Govern-
ment says. It is more proper that the
others who have moved amendments
may not be allowed to speak, but these
two parties must be allowed to speak
if there has to be a real discussion at
all I am very sorry.

Shri Khadilkar: There is one more
difficulty. By implication, you admit
that only two major parties exist in
this House—the Congress and the
Communist. It is said that “Barkis is
willing”; but here Peggoty is willing,
I do not know whether Barkis is wil-
ling or not.

Mr. Chairman: There are really two
parties; Government and the opposi-
tion. [ have called the hon. Minister
now.

Shri T. T. Krishnamachari: Mr.
Chairman, as the Deputy-Speaker
pointed out, we had a very full dis-
cussion beginning with the last ses-
sion and ending with this session, when
I had the privilege of speaking on the
floor of this House. Again, as the
Deputy-Speaker has pointed out, this
is a subject which we can discuss for
many days. We can take up parti-
cular aspects of this subject of the
Plan and discuss it, I have no doubt,
usefully. But at the present mament,
I am afraid that my hon. friend oppo-
site is rather cramped in her style, so
that she could not do full justice...
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Shrimati Renu Chakravartty: That
18 quite so ..

Shri T. T. Krishnamachari: .. either
to the motion that she had with her
or to the subject and therefore, had
necessarily to branch off into politics.

I remember once when my late
lamented friend, Mr. Liaquat Al
Khan was here in this House, he
asked me to discuss the budget with
him. That was the budget of the
British days. I went and spoke to
him for about an hour and a half
Quite a competent person, as every-
body knew, but at the end of it, he
said, “I think I had better not go
ahead. I do not think these problems
are things which I understand Let
me go back to my subject of partition
of India, which would be a good thing
to discuss. I do not want to go into
all these intricacies of economics and
budget.” So my hon. friend. Shrimat:
Renuka—] am sorry, Shnmati Renu
Chakravartty—there are too many
Renukas in this House—finally decided
to cut the Gordian knot and make a
direct straight political attack on the
party here, rather than dealing with a
humdrum matter hke the Plan, the
Planning Commission, its woes and
worries, the need to cut or prune or
rephase the Plan, to find resources for
it and so on. These are all things
which are somewhat of a terrestrial
variety, which I do not think any per-
son who occupies the position of one
of the leading figures of the Commu-
nist Party need worry herself about.
Therefore, the attack started off with
a compliment to my senior colleague,
the Home Minister of a certain amount
of prevarication that he indulged in,
when accusing the communist party,
by reason of the fact that some records
have come into his possession, of play-
ing against the Plan. Well, I am glad
that she, out of chivalry, spared the
harassed Finance  Minister, who
could also be bracketted. I suppose
for my benefit, it not for my colleague
the Home Minister. Well, that is an
accusation against Government, which
we are quite familiar with and always
ready to receive. But that does not
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help in furthering the Plan, as they
want to further it.

16 hrs.

Then the next attack came from
another angle, an angle with which
we are quite familiar. Because, the
origin of all evil, the origin of the
evils in regard to this Plan was the
plan frame. What the plan frame
was, nobody knows. Apparently, hon.
Members opposite know more about
it than we do. And the plan frame
was an imperfect essay of an imagi-
native person in projecting his ideas
into the future, without being bound
by mundane considerations such as
finance or shortage of equipment or
manpower or resources. The net
result was that we had certain very
valuable i1deas, for which we had to
provide a further frame so that it
could be contained in something in
which 1t will be visible and tangible.
The plan frame was an ethereal thing,
and my hon. friend likes to hug to that
very ethereal thing called the Plan
frame. Again, 1f we are wrong, you
quote the plan frame and say that we
have dropped the plan frame.

What did the plan frame do? That is
a book undoubtedly. But I would
like hon. members, who are very dili-
gent, who have got an economic sec-
tion, who have a resesrch section, to
git down and put down the cost of
various ideas mentioned in the plan
frame, and also the cost of other
things which the plan frame has not
mentioned. The plan frame mentions
only one side of the medal. It does
not mention the other side. Secondly,
the plan frame has to be implemented,
for which you must find resources and
money. Thirdly, you must implement
it in a democratic setting.

There 1s no use of my saying that
people shall not have cloth, they need
not have houses, they need not have
any of the necessities, but I shall build
big machines. Even bullding big
machines takes time. I am very glad,
at any rate, that sometimes my hon.
friends opposite are a little more
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charitable to us than some of our
other friends. At any rate ‘with re-
gard to the public sector, they are
prepared to ignore our mistakes.

Shrimati Renun Chakravartty: Not
ignore, but forgive.

Shri T. T. Krishnamachari: They
are prepared to put up with it, If it
is forgiving, that is better. Forgive-
ness is a very divine quality and I am
glad that my hon, friend, at any rate
has it, unlike my hon, friend, Mr.
Bharucha, who thinks that I must do
everything myself; because I have
started the public sector, I must carry
the load myself. I cannot even make
a contract with somebody for selling
my iron ore. I have to remind the
members that even in the public
sector we are not very proficient. We
have not been the managers of so
many big factories or undertakings.
We make mistakes. Sometimes we
make contracts which are wrong.
Sometimes ships are delayed. Some-
times ships are kept delayed in the
Vizag port. Sometimes we have to
keep them waiting for three weeks or
so0. These mistakes are pointed out to
us by some of our other friends. I am
grateful, at any rate, that so far as
our action in regard to the public
sector is concerned, my hon, friends
opposite are a little more charitable;
or, as they say, forgiving.

But then the real fact about the
public sector is this. What is it in the
public sector that we have not come
up to? After all, there is no point in
making an attack of the plan. This
House did expect a plan frame and
we gave it a plan. Mgy I ask my hon.
friend whether in the plan she has
found that there is any substantial
allocation in regard to heavy machine
bullding, excepting through the NIDC.

Shrimati Renu Chakravarity: Even
then you are not allocating anything.

Shri T. T. Krishnamachari: For any
specific purpose? 1 can quite under-
stand that thev are boing rather angry
with me persomally.
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Shrimati Renu Chakravarity: Not
personally.

8hri T. T. Krishnamachari: Let me
proceed. But I would like them +to
do me justice anyway. After all, I
do not want to make any claims, so
far as heavy machine building is con-
cerned. In fact, it is I that pleaded
with the Planning Commission to put
it under the NIDC, which is a creation
of ours, for the purpose of implement-
ing the public sector projects.

Then there is the question of heavy
machine plants. So far as the plant
was concerned, even at that time it
was expected to come into the third
vlan period. And what is the time
that has been lost in regard to the
heavy machine building plant in spite
of our own shortcomings? The picture
13 being sorted out and we do not
propose to give up the heavy machine
plant. We would like, if possible, to
build some of our blast furnaces or
coke oven factories for the develop~
ment of India. I don’t think we will
be able to build up either the Open-
hearth or the rolling mills. That will
take a long time. But we do expect
to do it in India.

So, my hon. friend was less than
charitable in saying that we have
given up something. Of course, she
asked a question about heavy electri-
cals. About the heavy electrical pro-
gramme, the question she asked, is
not fully answered. Well, it is under
way. The question of negotiations in
regard to the final stage of payments
is there. But, in the mean time, all
the work that is necessary for the
heavy electrical plant is being done
jin Bhopal. Even the training of
people has been undertaken and we
are going ahead with it. We might
say that we are not fast enough. But
there is one thing which we have to
remember. It is easy to speak of
heavy machine building, heavy plants
and steel factorles. But you have
actually to be engaged in it to see
how difficult it is. And if you let
slip one small opportunity scmewhers,
well, you find yourself slipping back
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one month or 1§ months or two
months.

An hon. friend here asks about the
foundation of a kutcha shed ooming
down. That is the trouble; the trouble
in regard to Government functioning
in the public sector is that if a kutcha
shed comes down, it is taken as a
matter of serious consequence, instead
of treating it as a small matter so
long as it does not hit anybody. If a
kutcha shed coming in is a matter of
parliamentary enquiry, then no kutcha
shed should be put up really. Al
sheds should be pucca sheds. Then
we have to find money for it, and
money 1§ scarce.

Therefore, I think my hon. friend is
doing less than )justice to the Planning
Commission and to the Government
when she says that we have given up
all public sector projects We have
not.

There are projects in the public
sector that we are carrying on with.
There are the three steel plants that
are going on. I think they are the
largest contribution that Government
can make to the public sector Their
costs are going to be somewhere of
the order of Rs. 500 crores. Then
there are the Sindri Fertihzer ex-
pansion, the Nangal Fertilizer Factory
and the heavy water plant. The DDT
new plant 1s under expansion Then
there 1s the Hindustan Cables and ex-
pansion of the Penicillin Factory. Then
the lignite scheme, barring fertilizer,
the heavy machine building project,
and the mining machinery project, for
which we are very nearly placing
orders.

Regarding the question of heavy
machinery we are still in the process
of thinking before any foundry is being
established. A heavy machine tool
plant is being discussed. A plate and
vessel factory is also under negotia-

tion. Then there is a heavy structural
plant.

Even here, the objection is not so
much against what we are doing but
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what the private sector is doing, be-
cause the private sector has run away
with 1t. Well, they have probably
completed their targets or are nearly
completing their programme in terms
of the target.

But I do think my hon. friend was
wrong even when she quoted the
Prime Minister. She was not right
when she deduced from what the
Prime Minister had said that the pri-
vate sector was to be completely
eschewed That has not been our in-
tention If she approximated our
policy, merely because of the plan
frame, as being something which is in
tune with the ideas of her party, then
I have to tcll my hon. friend you are
not rightt We do want a public sec-
tor. We do want a growing public
sector. We propose that the public
sector should go on growing. But
at the same time, we do expect that
some of the processing industries will
still be in the private sector.
We are not thinking in terms of giant
corporations. Even when we speak
of small-scale industries and medium-
sized industries, we speak of the pri-
vate sector. The processing industries
will still be 1in the hands of the pri-
vate sector Nowhere, either in the
Plan report or in any of the state-
ments that the Government has made
or 1n the industrial policy statement
have we excluded or completely abro-
gated the private sector. It may be
that she does not agree with us, in
which case, she has the right not to
agree with us. It may be that the
private sector is something not worth-
while encouraging. If she says so, I
will say, the matter has to be examin-
ed. But, to say that we have ever
said that the private sector would not
be allowed to develop, it would not be
allowed to grow in the fleld set apart
for it or in the twilight zone, I am
afraid she it wrong. There is no use
trying to make political objective that
the Finance Minister who today (s
now the target of aH attack and he'is
therefore a person who i3 out here to
develop the private sector, (Interrup-
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tion), because he is there, the private
sector is developed. I do not want to
ask for the shelter of the Communist
party.

So far as I am concerned, I have
the privilege being attacked on both
fronts. It may be a little amusing and
at my age, I can afford to be a little
amused.

An Hon. Member: We are paying
great compliments.

Shri T. T. Krizshnamacharli: The
point really happens to be, when she
says that the private sector has deve-
loped. She has not said that the pri-
vate sector has developed beyond
what we have envisaged in the Plan.
Nothing seriously wrong has been
done. It is a thing which is integrat-
ed in the plan of development because
in thig ceuntry, private sector will
exist. The point is really in the
major industries, the basic industries,
the Government will go on expanding
very fast. The strategic points in re-
gard to industry and economy, the
Government will take over charge, no
matter whether people like it or not,
not even to please my friends opposite
or displease my friends behind. We
shall go on because that is the path we
have chalked for ourselves for the
future.

Then, the hon. Member said, that
Finance Minister has said—I do not
know where I have said it. In fact, I
bave learnt one thing as a result of
going abroad. I suppose going west-
ward is a little better than going
northward. You probably learn the
value of reticence. I have not =said
very much. Whatever I have said
has been put down in print. I have
oot said that the private secto. 13 go-
ing to get such a !o. ¢cf money. It
might. It is possible it might get
some help. But, the help that the
private sectar will g¥t will be utilised
In this country in so far as it fits in
with our plan. Today, what do we
say to the private sector? I you
want to start a new industry, we can-
npt afford to pay anything, even an
svance ant{l 1961; you have got to
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get deferred payment. I do not pro-
pose, no* does my collegue the Com-
merce and Industry Minister, to allow
the manufacture of something which
will not displace so far as imports are
concerned or which will not 81l a
necessity in 1961, Anything for
which we undertake future liability
must be something which would re-
lieve us of a current liability at that
time. Otherwise, we are not allowing
that to enter into that agreement, be-
cause we have to look to the future
that this country cannot bear a bur-
den beyond a particular point. Even
if you allow the private sector to get
their capital goods on credit, it will
have to be something which will save
us foreign exchange or earn ius for-
eign exchange by exports. If my hou.
friend had asked whether there is any
policy, I would have expanded that
policy. Even the private sector has
got to fulfil those conditions, if it gets
any aid at all.

I have not said anywhere that the
public sector will get half and the pri-
vate sector, half. So far as I am con-
cerned, my difficulties and the diffi-
culties of the Planning Commission
will only be solved to the extent that
we get some direct assistance in re-
gard to the dues that the public sector
has. It will help the economy, per-
haps, if the private sector gets some
assistance and new industries are
built There is no denying that. So
far as my troubles are concerned, it
will have to be some help directly to
me. So, the mere fact that the pri-
vate sector gets half and the public
sector gets half, does not solve my pro-
blems. It will solve hal? of my pro-
blems.

If my hon friend understood me
properly, I am primarily concerned
in regard to the carrying out of the
Plan and sesing the economy out of
its pregent difficuities and therefore,
whatever is available, whatever I
could get is something which I have
to get for the public sector, for the
Government, or for sustaining. e
economy from my point of view, by



£$299 Regolution re:

[Shri T. T. Krishnamachari]

allowing imports and other things
which are necessary to come in. So
far as the private sector is concerned,
it can meke its own arrangements
subject to this condition that no labi-
lity will rest on the economy.

Shri Panigrahi: Will you give an
assurance that the public sector will
not be starved?

Shri T. T. Krishnamachari: No lia-
bility will rest on the economy in re-
gard to any matter where there will
be no foreign exchange saving or
where there will be no question of
earning foreign exchange.

Let me come to same other questions
of the Pran. The other matter men-
tioned was the State Trading Corpo-
ration, My hon., friend Shri B, C,
Ghose wants a discussion on the State
Trading Corporation. Though it is
really not my subject, I would like
to be present in the House at that time.
I would like to see how hon. Mem-
bers treat this State Trading Corpo-
ration, which, in my view, has done
extraordinarily well. For a new or-
ganisation, for people who are handl-
ing a subject about which they are
not familiar, they have done extra-
ordinarily well. I do tell the House
that a State Trading Corporation will
not always earn profits. In  certain
sections they might lose. You have to
judge the State Trading Corporation
from the total effect of 1its activities
rather than from individual activities.
It is in this setting that the State Tra-
ding Corporation is functioning. It 1s
doing very well. It has saved us a lot
of foreign exchange. It has found
new markets. It is still being used as
an agency in furthering the economy
of this country. I am proud of that
organisation. If the hon. Member is
not satisfled with it, I can’t help it.
Apparently, she sets a much higher
value on the work that the State Tra-
ding Corporation could possibly do
than we do.

Now, the question of food. The
Foodgrains Committee was presided
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wver by a person who would be one
of the eminent Members of this House
very soon.

An. Hon. Member: He iz already.

Shri T. T. Krishnamachari: I think
be has put out an excellent report. I
have never seen a more practical re-
port being put out on such a difficult
problem. It faces reslities with a
courage which is certainly exemplary.
What is my hon. friend saying about
it?

An Hon. Member: The problem is
solved,

Shri T. T. Krishnamacharl: Can we
solve the food problem by merely sit-
ting across and talking to people. We
can actually talk at each other: not
talk on'a common subject. °

Shrimati Renu Chakravartty: Come
to 1t. You are not prepared to talk,

Shri T. T. Krishnamachari: I am
quite prepared to talk. As a matter
of fact, I enjoy talking to my hon.
friend.

An. Hon. Member: What is the com-
mon ground?

Shri T. T. Krishnamachari: My hon.
friend minus comrmunism is an excel-
lent person. The trouble is when
communism is injected, my hon. friend
probably uses some of her extremely
human and humane qualities. (Inter-
ruption). That is my trouble. What
can we talk? We can'tt There is no
common ground on which we may
talk. I am here all the time where
something is being put underneath to
be sabotaged. Still, the old game goes
on. The Prime Minister said so and
so; he is our friend. The Home Min-
1ster, the Finance Minister, somebody
else who is not their friend. I ara
afraid only the Prime Minister can
talk to these people. I do not think
he will either. The Prime Minister
is far too loyal to his colleagues to
leave them alone. What is it that we
can talk about? There is no use ql
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moving a resolution. Let us "see, on
this food problem, will the hon, Mem-
bers give & guarantee that they are
going to stop this newfangled Kisan
Movement? (Interruption) We are
all keen in giving land to the tiller.
There is nobody here in this House
who does not want to give land to the
tiller,

An Hon. Member:. How much have
you given?

Shri T. T. Krishnamacharl: It is not
going to be done overnight. Oftentimes
you have to give land to the landless
also and the landless do not
happen to be tillers. The trouble
about it is that there is no common
ground between the Opposition and
ourselves. The Opposition choses the
plan frame today, something else to-
morrow, any floatsamn any  jetsam.
just because it is handy to throw it
at the Government's head. 1 can tell
the House, in all humility, this Plan
because of its magmitude, because of
the targets which it has, has created
problems which nobody can envisage.
In other countries, where they make
plans, they do not have to envisage
trouble, because they can get over the
troubles as and when they arise; we
cannot. We cannot get over troubles
by ruthlessly dealing with the trouble-
makers. We have no trouble-shooters
really; we cannot shoot trouble-

makers; we have to deal with trouble- .

makers by persuasion.

Shri Narayanankutty Menon: You
tried all these things.

Shri T. T. Krishnamachari: We have
t0 meet their wishes up to a point and
if necessary, therefore, since we have
to carry them wifh us, sometimes we
have to change our tactics, change our
targets.

The Plan, God willing, provided the
Communist Party do not gain any
more ascendency in this economy than
they have done today, will be achiev-
ed, and the target of Rs, 4,800 crores
will be achieved. I am not con-
vinced yet that a discussion with my
hon, friend will perhaps progress that
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achievement or make it exceed the
financial targets or reach even the
physical targets which, I admit, we
would like to have., Nobody wants
this Plan to be a small Plan. I would
like this Plan to be a bigger Plan.
1 would like this Plan within its time
to give better benefits, to increase the
standard of living, to increase the per
capita income, to increase the national
product not merely to Rs. 13,000 cro-
res but to something more, but I am
afraid 1 want a little more convinc-
ing than a speech by my fair friend
opposite has done that the Communist
Party will co-operate in achieving that
very desirable end.

1 am afraid 1 will have to oppose
the Resolution. You cannot amend
something which is unamendable. Tt
is something like making bricks out
of nothing, not even straw, not even
sand, but out of nothing. You cannot
make a negative resolution a positive
one. Therefore, I would suggest to
the movers to drop their amendments.
I oppose the resolution.

Mr. Chairman: Now there are about
8 to 10 minutes left. The hon. Mover
of the Resolution can take five minu-
tes so that I can cal]l some other spea-
ker also. 1 would like to call one or
two others who are very anxious to
speak.

Shrimati Renu Chakravartty: Let
them speak.

Mr. Chairman: Shri Ghose.

Shri Bimal Ghose: I wish ¥ had
spoken, if I had spoken at all, before
the hon. Minister had spoken.

Shrimati Renu Chakravartty: So
that he may throw a bouquet at you?

Shri Bimal Ghose: He might have
also attacked me. When he speaks
of the Opposition, 1 believe he looks
only at one spot as the Opposition.

1 cannot support the resolution that
was moved because it is so contradic-
tory. It says that notwithstanding
the difficulties, the physical targets
can be fulfilled, but how can they be
tulfilled i there are difficulties and we
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do not know what the difficulties are.
Then it goes on to say: “such modi-
fications and changes as are called
for”. That is again contrary to the
main resclution.

I felt that apart from the resolu-
tion here, the main qQuestion is that of
resources. There is the question also
of development with stability, of pri-
ces—that means inflation—and of
food, i.e.,, the core of the Plan, but I
want to say only a few things about
the resources, internal and external

Internally it seems that our calcula-
tions are going awry with regard to
gmall savings and also loans. So far
as the taxation portion is concerned, 1
think the Finance Minister is not do-
ing very badly in raising the resources
that were expected to be raised in the
Plan, but so far as the Rs. 1,200 cro-
res by way of loans and small savings
are concerned, I do not think he will
realise those targets.

Coming to the external resources
we find that we have gone wrong in
that respect but there is one thing that
I want to bring to your notice, and
that is a very unfortunate statement
which I find was made by the Gover-
nor of the Reserve Bank in one of his
speeches in Washington, where he said
that however inpeceable the plans are,
they cannot be implemented without
massive support from the West. Two
things I take objection to. The Prime
Minister here said that even though
we may not receive any support, we
shall go ahead with the Plan; of
course we may not achieve so much;
but the impression given there was
that nothing could be accomplished
unless we receive not only support,
bat massive support. I also take ob-
jection to the second part that ‘that
massive support must be from the
West. That was a very undesirable
thing to say.

An Hon. Membor: He follows his
master.

. implement
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Shyi Bimal Ghese: There is another
point which I want to bring to your
notice about deferred payment Tha
Finance Minister said that he is not
going to prune the Plan, nor phase
the Plan, but what does deferred pay-
ment mean? We are doing things to-
day and transferring the responsibilf-
ties to a future period. We are mort-
gaging the future to the present and
really the Plan is not in that sense
a Five Year Plan, but at least zo far
as the foreign exchange component is
concerned, a six, seven or eight year
plan. So my suggestion, therefore, is
that it is time now to take stock of
our position. Let us have a Five Year
Plan again from now on or if necessary
have a six or seven-year plan from to-
day. Let us re-examine our resources
both internal and external, and see
how far we can proceed; because we
are now deceiving ourselves by try-
ing to say that we are doing some-
thing within the Five Year Plan
while actually transferring the respon-
sibilities and obligations to the Third
Plan. We are mortgaging our Third
Plan to the Second Plan. By a Plan
I mean something that we can acheive
within a certain period. If we do not
have the external resources during
the Second Plan and we are taking
into account external resources that
may arise during the Third Plan to
something during the
Second Plan, then it is not honest to
say that we are completing the Second
Plan as a Plan within the resources
that are available to us.

Therefore, I suggest we should have
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sanctity in the figure “Ave”,”" Lét us
have a2 Plan which can achieve the
object within the Plan period.

Shri Ranga (Tenali);: May I put a
question? Iz it not a fact that just
at the time the Plan-frame was being

discussed, Government was able to )

eall a number of Members of Parlia-
ment into a conference with the Prime
Minister and the Planning Minister
and others in order to express their
views 50 that they could exchange
their views? Would it not be possible
for them some time to call a similar
meeting of the same group of people
so that they can gain the viewsof all
eur friends on the opposite side?

Shri T. T. Krishnamachari: As a
matter of fact, any time when it is
suitable for hon. Members, my collea-
gue and myself would certainly like
0 meet them and discuss anything
across the table.

The Minister of Laboar and Empley-
ment and Planning (Shri Nanda): We
have a consultative committee, and it
is meeting very shortly on the 16th
and its precise purpose is to discuss ail
these things. That committee is com-
posed of members of all parties, and
if there are others who do not find
their names on the list of the com-
mittee but are keenly interested, they
are invited and they can come and

sdke part.

Shri Mahanty (Dhenkanal): I had
attended one consultative committee
on planning. May I know from the
hon. Minister if the discussions in the
eonsultative committees have any im-
pact on the Government's decision?

Mr. Chairman: Shrimati Renu Cha-
kravartty.

Shri 8. M. Banerjee (Kanpur)rose—

Mr. Chairman: [ have called the
hon. Member to reply.

w§
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I would rather that he had attacked
the whole question on a political and
economic level. I am also grateful to
this debate for having shown exactly
the value of the professions of Gov-
ernment regarding a national ap-
proach. Whether the Finance Minis-
ter likes it or not, the Communist
Party is not dead; the Communist
Party remains. It is more popular
than ever before; it controls a Gov-
ernment in thus country, and therefore,
whether he likes it or not, we are
part of the nation, an important part
of the nation, may be in a humble
way, but still we do enjoy popularity
among large sections of the people.
We had thought that, may be, let us
take them at their word that they
would like to have a discussion at a
political level. But we are now clear
that as far as the Finance Minister
goes, and he is very sure that the
Prime Minister is going to stick by
what his colleague said, there is no
common ground of talk between us,
and, therefore, we know that by the
majority of this House, this resolution
is going to be defeated. I am only
sorry for the country because we
know that the crisis which is facing
our country requires a national ap-
proach and not the party approach
of the Congress.

Unfortunately, he has not actually
answered many of the points which I
made. He, of course, had his dig at
his personal enemy, I should almost
88y, namely Professor Mahalanobis. 1
suppose it is a sort of personal enmity
between them. I have nothing to say
in favour of him, whether he is an
imaginative essay-writer or not. That
is for them to decide. But this much
is true that the basic fact stares us
in the face that unless we know how
to build machines, we will be always
at the mercy of the foreigners, and
that iz why the main emphasis of the
Plan has to be, whether he Mkes it or
not, on developing the machine-build-
ing industries. Otherwise, we dhall
be in the same predicament In which
we are today.

The question of foreign exchamyge
component is also there. The prices
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of heavy machinery, mining machin-
ery and heavy electrical machine-
building plant etc. are going up. If
that is so, I would like to know how
we are going to manage this foreign
exchange question. In fact, nobody
would be happier than myselt if the
problem could be met. If the Min-
ister could assure us that these targets
are going to remain, then I think, a
part of our resolution is being ac-
cepted by the Finance Mbnister,
though he would not like to admit it.

Then, the question of our demand-
ing the private sector being eschewed
was raised by him. I do not think
that point has ever been raised. We
know exactly what the role of the
private sector is. We know that the
private sector has a part to play for a
long time to come. That is an admit-
ted fact. It was a fact admit
ted in the Plan itself. Of course,
within twenty minutes, I could not
explain all that. The point was about
the decentralised sector. That is where
the consumer goods should have come

from. Then, there should have been.

utilisation of the full capacity of the
factories making consumer goods.
Therefore, my point was nct  the
eschewing of the private sector, but
of putting it in its own place.

I am afraid that the decentralised
sector has not been as effectively
dealt with as it should have been.
The massive organisation which is
required for this cannot be achieved
without the help of all parties. This
massive structure required for a de-
centralised sector has in itself been
neglected, neglected by Government,
and neglected even in our debate it-
self.

I would say, therefore, that there
is no question of eschewing the pri-
vate sector. The whole emphasis has
to be on heavy industry. After all,
our foreign exchange component is
very limited. In that context, it is the
heavy industries which should have
been given the main emphasis.

©Of course, we have the right to dis-
agree. Nobody can talee it away from
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us. We have disagreed in the past
We still disagree on many points. But
there are certain points which we had
agreed to, about the objectives of the
Plan and about certain targets in the
Plan. But we also believe that the
phasing is very important, and the

" phasing is linked with policies; it is

linked with the balance of the Plan,
and it is linked with political ques-
tions and also the economic indepen-
dence of our country. That is why
essentially it is a political questiom
plus an economic question.

Then, if he would have liked, I
could have shown him that in spite
of the private sector not being eschew-
ed, such things as rayon, for example,
have been allowed to grow. That was
in the Plan itself. But as I was
reading through the Programme of
Industrial Development produced by
the Minister’s secretariat itself and
the Planning Commission, I found
that it was clearly stated that rayon
was such a substance that when there
was a foreign exchange component....

Mr. Chairman: The hon. Member is
making new points.

Shrimati Renu Chakravartty: I am
only answering the points made.

Mr. Chairman: Now, practically,
the time for reply is over.

Shrimati Renu Chakravartty: Then,
I will not say anything further.

Mr, Chairman: So far as the amend-
ments are concerned, I would hke
hon. Members to tell me whether
they are desirous that any of their
amendments should be put to vote
separately.

Shrimati Renu Chakravartity: I do
not accept any armnendment.

Mr. Chairman: Then, I shall put
the amendments to vote. The ques-
tion is:

“That for the original Resolution,

the following be substituted,
namely: —

“Whereas it is expedient that
in view of financial stringency
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The motiwon was negatived.
Mr. Chairman: The question is:

especially of foreign eychange,
this House is of opinion, that after
reassessment of available resour- .
cos Gmmment may prune the Th.t for the Ongmal Resol\lﬁon,
physical targets of the Second the following be substituted,
Five Year Plan."’ namely: —

the following be
namely:—-

The motion was negatived.
Mr. Chatrman: The question is:
“That for the original Resolution,

‘“This House is of opinion that
the Second Five Year Plan be not
curtalled or pruned in any manner
unless it is inevitable to do s0 on
account of the difficulties facing
us and all persons in the country
including every political party
shall do everything in its power
to act in co-operation with the
Government and help in every
way, particularly in action to
implement the plan and achieve
the physical targets fixed."’

The motion was negatived.
Mr. Chairman: The question 1s:
*That in the resoclution,—

for “(i1) that in order to ensure
such implementation of the Plan,
a conference of all major political
parties be convened by the
Central Government and the
Planning Commission to aiscuss
the relevant policies and methcds
guiding the Plan with a view to
bringing about such modifications
and changes as are called for;
and”, the following be substituted
namely:!—

“(i) that in order to ensure
successful implementation of the
Plan, a conference of all major
All India Political Parties and All
India Trade Union Organisations
be convened by the Central Gov-
ernment and the Planning Com-
mission latest by the 3ist Janu-
ary, 1858 to discuss the policies
and methods guiding the Plan and
to devise ways and means as to
how internal resources can be
mobilised and the masses of peo-
ple enthused to rally round the
Plen.®’

substituted,

“This House is of opinion that a
Committee consisting of represen-
tatives of the Planning Commis-
sion, the Finance Ministry, econo-
mists and Members of Parliament
be appownted to

(a) estimate the resources, in-
ternal and external that may be
available for financing the Second
Plan during the plan period;

(b) suggest measures for aug-
menting these resources; and

(¢) recommend such modifica-
tions, if any, in the Plan as may
be considered necessary.”

The motion was negatived.

Mr. Chairman: The question is:

That in the Resolution,—
add at the end—

“(iii) that a Committee of the
members of Lok Sabha, represent-
ing all shades of opinion, be
formed for setting up of a broad-
based Youth Co-ordinating Coun-
cil in order to inspvire and mobi-
lise the vast sections of Youth in
India and harness their energy
towards implementing the targets
of the Second Five Year Plan.”

The motion was negatived.

Mr. Chairman: I shall now put the-
Resolution to vote.

The question is:

“This House is of opinion that
notwithstanding their difficulties
facing the Second Five Year Plan
its physical targets can be fulfilled
within the Plan period without
any curtailment or pruning,

This House is further of opinian

(i) that in order to ensure such
implementation of the Plan, a
conference of all major political
parties be convened by the Cent-
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ral Government nd the Planning
Commission to discuss the rele-
vant policies and methods guild-
ing the Plan with a view to bring-
ing about such modifications and
changes as are called for; and

(ii) that pending the convening
of such an all-party conference all
unilateral declarations by the
Government in favour of rephas-
ing and pruning the Plan be stop-
ped in public interest.”

The motion was negatived.

RESOLUTION RE: PROVISION FOR
MAJOR PORT AT PARADIP

Shri Supakar (Sambalpur): 1 beg
f0 move:

“This House recommends that
Government should provide a
major port at Paradip on the
Orissa Coast in the Second Five
Year Plan period.”.

The Second Five Year Plan has
provided a sum of Rs. 100 crores for
improvement and establishment of
ports. But, unfortunately, so far as
the minor ports are concerned, I am
sorry to say that practically only
Rs. 84 lakhs have been provided; this
sum is meant for investigation in con-
nection with the provision of all-
weather harbours at Paradip, Manga-
Jore and Malpy, and of the prelimina-
ries connected with the processing of
Sethusamudram schemes, including
the development of Tuticorin. I think
that for so meny projects, the provi-
sion of a sum of Rs. 64 lakhs is quite
inadequate. Having regard to the
requirements of our country in regard
%0 the development of ports and the
establishment of new major ports, it
is quite inadequate. Especially, hav-
Ing regard to the claims for having
a major port at Paradip, the money
that is likely to be allotted for Paradip
I» most disappointing.

In this connection, 1 shall try
show that the Government of India,
i their own interest, should take up
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the Paradip project without any fur-
ther loss of time and convert it into
a major port during the tenure of the
Second Plan period. I shall also
show that the amount of money need-
ed for establishing a major port at °
Paradip i3 not only a reasonably
small amount but it will also pay a
very rich dividend in the shape of a
substantial quantity of foreign
exchange earning, thereby paying
back the investment of Government
in a very short period of time. - I shalt
try to prcve also that notwithstanding
the fact that the Calcutta port on the
one side and the Visakhapatnam port
on the other are there, still there is
enough scope for developing the
Paradip port into a major one.

At the outset, I must say that in
19047, when India was partitioned, and
Pakistan was separated from India,
we lost a very big port, namely the
port of Chittagong on the east coast.
Since then, the need for a major port,
both for development of trade and for
the purpose of meeting our national.
defencc nueds was felt. Therefore, in
1948, almost immediately after parti-
tion, the technical Port Committee re-
commended that the Government of
India should investigate the possi-
bilities of establishing a sheltered
deep-sea port between Visakhapatnam
and Calcutta. You know that Para-
dip is at a distance of about 230 miles
from Calcutta and 280 miles from
Visakhapatnam and is at the mouth
of the Mahanadi. Therefore, its loca-
tion is very good. On the advice of
this Committee, the Central Water,
Irrigation, Power and Navigation
Commission took up survey, investiga-
tion and collection of data and opi-
nions of experts. Opinions of experts
like Mr. Solno of Societe General
D'enterprise of Paris were obtained.

All these experts advised that Para-
dip at the mouth of Mahanadi is the
only suitable site for loetion of a
major port between Calcutta and Visa-
khapatnam. The Commission recom-
mended that an expert committee be
appointed to investigate the possl-
bilities of this port. Accordingly, &





